


































STATEMENT OF OBJECTS AND REASONS 

A Memorandum of Settlement was signed on 4th September, 2021 between 

Govt. of India, Govt. of Assam and Karbi armed groups. Para 3.6 of the MoS states 

that the Government of Assam shall set up a Karbi Welfare Council for focussed 

development of Karbi people living outside Karbi Anglong Autonomous Council area. 

To fulfill the commitment under Para 3.6 of the Memorandum of Settlement the 

Karbi Welfare Autonomous Council Bill, 2025 is proposed for creating a Karbi 

Welfare Autonomous Council for Karbi people living outside Karbi Anglong 

Autonomous Council (KAAC) area together with de-notification of existing Karbi 

Development Council and Amri Karbi Development Council. 

Yf-- 
(Dr. Ranoj Pegu) 

Minister 
Department of Tribal Affairs (Plain),etc Assam 

w 
. _ Secretary 

Assam I .cgislative Assembly 



FINANCIAL MEMORANDUM 

The proposed Bill for creation of a Karbi Welfare Autonomous Council for 

Karbi people living outside Karbi Anglong Autonomous Council (KAAC) area 

together with denotification of existing Karbi Development Council and Amri Karbi 

Development Council will involve additional financial burden. 

After creation of the proposed Karbi Welfare Autonomous Council, new budget 

head for it will be created for it, and financial implication would be limited to the 

budget provision to be provided against it. Consequent upon de-notification of the 

Karbi Development Council and Amri Karbi Development Council, no fund will be 

required under budget heads of the two Development Councils, which will result in 

savings. 

(Dr. Ranoj Pegu) 
Minister 

Department of Tribal Affairs (Plain),etc Assam 

MEMORANlJUM OF DELEGATED LEGISLATION 

The Bill involves no proposals for delegation of legislative power to anyone. 

(Dr. Ranoj Pegu) 
Minister 

Department of Tribal Affairs (Plain),etc Assam 


